
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

0. A. No. 	546 	199 3. 

DATE OF DECISION 19.4-93 

I.K. Pavithan 	 Applicant (s) 

Nr._jQhnsen_Manyani 	 Advocate for the Applicant (s) 

Versus 	- 	 - 

The_Directorof_Postal Telegraphondent (s) 
services,eptt. of PostS.New £e1bi and others 

Mr. P.N.PurushothamaKaimal, _Advocate for the Respondent(s) 
ACGC 

CORAM: 

The Hon'ble Mr. N. DHRN N JUDICIAL 1NBER 

The Hon'ble Mr. R. RMG14.WAN AIMINISTIVE MEMBER 

Whether Reporters of local papers may be allowed to see the Judgement ? 
To be referred to the Reporter or not ?A. 
Whether their Lordships wish to see the fair copy of the Judgement 
To be circulated to all Benches of the Tribunal ? 

JUDGEMENT 

MR.N.DHARXDANJUDICLkLMEMBER 

Applicant submitted that he worked as a casual mazdoor 

for six months from 1.44982 as referred to in the certificate 

Annexure-A He filed earlier Q.A. 280190 for a direction to 

absorb him as a group-i) emloy in the Deptt. o f Posts and 

for regularisation in accordance with seniority. The said 

0 .A. was heard and disposed of as er Annexure-C j uçgment 

dated 21.12.90. The present application has been filed with 

the following reliefs: 

•aj) to direct the respondents to re-engage the applicant 
as casual mazdoor and to regularise him in his due 
turn. 

ii) to direct the 2ndrespondent to dispose of Annex.I) 
and E petition. and 

0. 



iii) issue such other orders or directions as may be 
deemed fit by tnis Tribunal. 

lIe *oSubzntted that tie nas got a legal rignt to be 

absorbed in service in the lignt of PEG's letter dated 

21.9.88 and another letter dated 25.5.85. He nas also fiied 

representation Annexure-D dated 24.9.91. 
0 	 - 

It is seen tnat applicant's claim for reinstatement was 

considered by tne Tribunal and rejected £ rdestas per trio 

J udgment Annexure. dated 21.12.90 .Wnen nis prayer before 

tnui Tribunalfor issuing a direction to tne respondents for 

absorption in group..D post taking into consideration nis past 

service was rejected, we are unable to grant tne reliefs 

prayed for in this 0 .A • wnicn are more or less the same. 

Accordingly, we dismiss the original application, however, 

tnis will not preclude tne applicait 	Ursué,3is represen 

tation already filed and pending before tr* departmental 

auttiority. 

Tnerewill be no order as to costs. 	 II 

(R. RhNGARhJAN) 
AhINISTR.TIV EivBR 

, ~Iq 
(N. DHARMADhN) 
JODIC IAL EiBER 

19.4.93 

kmn 


